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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): 1 beg to move for leave to intro-
duce a Bill to amend the Energy pro-
perty Act. 1886.

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted 1o intro-
duce a Bill to amend the Euemy

Property Act, 1968."

The wmnotion wasg arlopted.

SHR1 MOHAN DHARIA. I intro-
duce the Bill
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MR.DEPUTY-SPEAKER, Yes, you
gv on to the subject. It is in order.
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